55 Re. Question

[Dr. Sushila Nayar)
should vacate éovernmam accommo-
dation so that Government servants
without houses can be accommodated
in ent accommodation. What
is the reason which has led the Gov-
ernment to chaoge that  accepted
E?llcf? Now these well-to-do people,
igh officers arc earning rent on
the one hand and are living nearby their
offices +0 that they need notspend on
transportation, while the poor small
people are being put to terrible incon-
ce, living miles eway from their
place of work, Why has the Janats
Government taken this decision
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13* 35 hrs,

CORRECTION OF ANSWER TO
SUPPLEMENTARY ON STARRED
QUESTION NO. 209, DATED
27-6-77 RE. REGUL. ING OF
UNA ORISED COLONIES IN

THE MJNISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA

JULY 19, 1877
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BILITATION (SHRI SIKANDAR
BAKHT: With your permis fen Sir, I wish
to the House and make an admsdion bef rre
ap>l gisef. r thefactuslerrors menti ned
in my replies to the ab ve question,

On 27th June, 1977, in the course of
the NFB to the supplementary arising
regarding (he.  repularisation Of e

sation of ume

authorised ¢ 1'ni
these colnies are regula
on two occasions I said thet these colonics
have been regularised, Now, itis a
more question ¢ flanguage than of facts.
Orders have been passed for the segula-
risatin of the unsuth-rised ¢l nies.

b back on this,
Only certsin fn ties have to be
gone through, Even then I want my
Statement to read as*are being regularised’
in place of *have been regularised’ where-
verit cccurs in my reply, to set the record
straight,

Also I had said that 103 colonies
which came prior to September 1962 were
regularised, but it is new reported that
sctually 110 such colonies were regu-
larised. Further I had said that out of
gle mhniugswhi?d ?lme up l;esm;g

e 1962 anuary 1967,
c)lr\n{cs had been regularised. But
only 64 such ¢ 1 nies had been regularis-
ed. These ¢ rrections could not be
made earlier as the discrepancies came to

notice subsequently and verification ha:
taken s:mmc.

I really regret the inconvenience
caused to the House.

12'38 hrs,
Re. QUESTION OF PRIVILEGE

SHRI \;AW RAVI m
yiﬁ.l): 0 miwve, W
22z, & myticn of breach of privilege
against the Home Minister r his
statement made in this House in
he had stated that thers was think,
“yihar, in the Government to kill the
opposition leaders.

SHRI JYOTIRMOY BOSU (Dis-
mond !Eb-w} : How  does it
become a matter rr:glﬂh&mtﬁrn ?
1 riscon & print of wder(n submis-
sion that he is making. (Jmterruptions).

T am here since 1967 and we have
known it, not through one dy's ex-

but ]
if 8 Member says which,

is not, in the opinicn of snother
correct. .. .(I )
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SHRI VASANT SATHE (Akols) :
1 am also An a print of order. You
have allnwed Mr. Vayalar Ravi, Under
what yule is he raising a point of order ?
(Interruptions).

Mr. DEPUTY-SPEAKER :He is raising
a point of rrder, Let me hearerdde-
cideit, (Interruptions).

SHRI JYOTIRMOY BOSU : A
Member is always expected to remain
in the House, and if a statement is
made which, in his epinion, is nct true
orincorrect, it may be refuted. Ifthere
is any factual inaccuracy, he w% give
notice under Direction 115, Today
you have admitted three such cases under

SHRI VAYALAR RAVI : This
is what the Home Mini“ter said :

., ...some thinking to shoot dewn
opposition leaders _ineluding
Jayaprakash  Narsin during
the emergency as wasdone in
the Dacca jail.”

was declared under

Statement the next ﬁtwh‘mm his
the ordinanc
issuad by the

c
wasa n
for such action, The the
ordinance, had nl.mudm the
operation of nm 20 and 21.

Here is the mm which the
s nmdiuﬂ:?m £
M. PRiren Do, 1 the Supreste, Grurt.
Tt was sctually when Justice Khanna
rterrept S Sply | akingouk
case. (Interruptions).

MR. DEPUTY-SPEARER : Mr.
I‘IL- P’ #&u, plesse sit down, You

to 3 decide
the issue. I ﬂﬂ'gﬁ?ﬂ&?tm

S§HRI JYOTIRMOY BOSU : You
sreto act according to the rules. (Imter-
cuptions). Chuter

]

SHRI VAY. RAVY : Thi
vhnnun:m V1 : This is

4
Tustice Khanna
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persona] liberty but also with
the right to live. It would
fllow that

by the State without the sanc-
tin of 1aw, no action would lie.

This is h~w Mr. Niren De was ques-
tioned ustice Khanna, He speci-
fically that. . ....(Inerruptions).

MR. DEPUTY-SPEAKER : Please
take your seat now. This_is not the way
we conduct the House, I know what is
to be done. I know under what rule,
under what Directicn, I have to give the
ruling, I shall give it. Let me hear
him. He has raised the issue of
of privilege. I moy rule it out, Why
do you pre-suppose it 7 (Imterruptions).

THE PRIME MINISTER (SHRI
MORARJI DESAI): When one
Member is raising an issue, sheuld the
point  of order be raised while he
is speaking or after he bas finished ?
Then, if another Member raises a peint
of opder or any issuc, is it £ others to
decide the peint of order or the 1ssue
or is it for the Chair to do it ?

MR. DEPUTY-SPEAKER : There
will be disorder.

" SHRT MORARJI DESAT : There-
fore, I should like you to give this clear
direction to the House.

MR. DEPUTY-SPEAKER : Let Mr.
Vayalar Ravi finish,

SHRI JYOTIRMOY BOSU : Di-
rectior 115 clearly states......

MR. DEPUTY-SPEAKER : T
know all the Digections, I have not the
K ok the hace £Fthe Speaker
'ou can cer T
I kmow how to dedge.
SHRI VAYALAR RAVI : On 16th
, this argument trok place on a
habeas corpus n. The ocntention
of the H-me Minister was that the Ordi-
nance itself was a preparation cf such an
ction because there was thinking......
(Interruptions).

SHRI MORARJI DESAI : Let him
finish.

SHRI VAYALAR RAVI : Then,
article 359 Says:

s proclamstion of Ev.er-
gency is in operation, ...

(Interruptions).

MR. DEPUTY-SPEAKER : Order,
pleate. Let him finish,  (Inrerruptioms).
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MR. DEPU1Y-$PFAKER : Al
these points of order, as far as I can sec,
relate to the fact whether this can be
treated as a privilege motion or not.
Thatis all. 1 have not ryet acccpted  that
there 15 a question of privilege. Have
I > Thaveallowed himto raisethe matter
and it is for me to decide.

(Tnterruptions).

SHRI JYOTIRMOY BOSU : Di-
rection 115.

SHRI MORARJI DESAI : When the
Speaker allows somebody to move a
motion, I cannot think4hat there can be a

point of order on tl:;ltdpamiuil n. There-

fcre, that has to be understeed.  If you
want to ratse a point of order, after be
ﬁﬂ:::tuhes, you can do so, but not befire

SHRI JYOTIRMOY BOSU : I
‘want to point out that that can only be
covered under Direction 115, He cannot
be allowed to raise it under Rule 222,
Thatisyrhnllhnycigpoimog’t. Iam
only trying to assist the Chair by sayi
that the permission that you have m
is notin keeping with the rle.
(Interrug tions) So, direction 1518,

JULY 18, 1877
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MR. DEPUTY-SPEAKER: I know
what I am doing, Iknow 11s; Iknow
223 and I also know 227, not tell
me what I have to do. I have gone
through all the rules. I have not
given him permissicn under 222 and if
it does not come under privilege,it is
my job to see that I rule it out. (iiter-
rupiions).

SHRI JYOTIRMOY BOSU : If
you kindly go to the direction1is,
it says......(Interruptions).

MR. DEPUTY-SPEAKER : I
would not allow this kind of thing.
(Imterruptions).

shS!-I'B‘.I ;:\'YJR&LAII,{ %{AVI : Mr
YaImLan: ishra, r. Jyotiamcy
Bosu and others moved a priviilne moticn
and made long speeches against the then
Defence Minister, Shri Jegyiven Rem.
You may recallit. There was a puncdm]]
in this House. In this connccten,
may point out that the hon. Hime Min:-
ter made a contentcn that the ordinance
has been issued with the purpose of . ...
(Interruptions).

SHRI MORAR]JI DESAI : The
same thing 15 being repeated. What 1%
the meaning of this ? I cannot under-
stand this. Repetiticn of the seme aigu-
r:'mnsdoes not mean anything  (Intersup-
tions).

SHRI VAYALAR RAVI : The con-
tention of the FHome Mijmster 15 that
there was a thinking. . ..(Interruption).
From the circumstancial Jevidence, we
can come to a conclusiin. Only on
circumstantial evidence, can we ccme to
a conclusion. Tfhe. case which he quoted
was argued 1n ] Supeme Court on
the habeds cor petition on 16th De-
cember, 1975 k at the circumstan-
tial evidence. When was Mr. ]m

rakash Narayan released ? He
n released even in that month itself
Mr. Charan Singh himself was released
on the first of Ican many
names of the leaders who had relegs-
ed from Jail (Interruptions).

If it is the circumstential evidence
he has been relying on, that there was a
thinking on the pattern of what took
?lminthenmi;i!,theremmmd
or Government t0 relegte
;‘udm. including Mr, J. h
circamstential  evidence stands. "The
Government had released all the import-
;qnmt Ev m:;g!lr e |

ven s ¥
golng In, the argument of mm-
nister, the argument that he put forward
that there wus rome YTYITT

Qe Dot S
s Hous e
hwn‘hth%im tting



161 Re, Questlon  ASADHA 3, 1890 (SAKA)

on this side. There ib no evidence he
eircumstanti

ﬁm:. tit.'rhmnu;lo
such law p med. (Interruptions)

MR. DEPUTY-SPEAKER Mr.,
Ravi, please take your seat.

CBSI-IRI K. er DUNNI{‘(RIS.IIN?‘N
adagara) : . Deputy- T
nthemct!wﬂdlem'poin:
out that this does not come

purview of the Direction 115. I would
take an entirely different point of view.

While replying to the debate on the
Demands for Grants of the Ministry of
Home Affairs, c Home Minister,
Shri Charan Singh on 13th of this month
said this after referring to the arguments
of Mr. Niren De, the then Attorney-
General, in the Supreme Court; the
Home Minister said :

¢«It did not end there. Preparations
were being made for the day
when certain leaders could be
show down as had beeu done in
the Dacca jail. There was a
thinking (vichar) to _ shoot
leaders right from Jayapra-
*kashiji, if need arose.”

This is liable only to few interpreta-
tions. One, he wa? not entirely basing
his arguments on the a s of the

n . Niren De
s also used te words, ‘It
did not end there’, that is with Mr.
De’s arguments. Here he was making
another statement which said that ‘pre-
parations were being made’. cse

iren De or any one else. Mr.
Singh had taken it upon himmelf to
inform this nw House, rather to de-
liberately mis or misinform the
House. Now it has to be_ found out

. De in the
based on a ?

of Privilege 6z
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SHRI K.P. UNNIKRISHNAN: I
must be sllowad to develc p my aigument,
This is a crucial question, g-h an-
other oppertunity when the Leader ¢f
thehﬂp?c:sgg:n nr:!’:.w the iss::l;n the
I o H 'Lmer H
h:tpcither cmdl” md_:xrecrremdzg;
« o « (Interruptions).

wherdt el firg : w1 qEifedw
¥ ddidz o o Wi & W § i
e Y v vy wee fed & 0

SHRIK.P. On
the 14th «'f this month when dnl.ﬁg
of ths Oppriticn reited the irue
4,2 i v smodky, o9 £ b
any regeet & ¢ it, He culy oBab rated’
on’it, and he stocd hﬂm
metit on g mede.
The whole » hmh."&h-ai.‘hnn-

cannot Gake refupe under the 2ago-
m'bt the thens - - Astoraey-Oenetel)y

5
f
E-.
i



163 Re. Quastion
[Shei K. P. Unnijsisknan]

of this privilege nnm I should re-
tulate what was said by Mr. Niren
Seﬂi;\thswmu oo s o (Umarrup-
tions).

MR. DEPUTY-SPEAKER : If the
hon, Members keep on imterrupdng
him, he will take more time,

SHRI K. P. UNNIKRISHNAN :
Mr. Niren De said that Articles 14, 20
and 21 of the Constitution stand sus-

emetfency under Articles

352 and 359. Adrticle 19 stood suspended

right from 1965 when external emer-
imposed, i

was hssnnee ).
g.' D replying
- S Bl By LA L L
(Interruptions).

SHRI MORARJI DESAT : I would
this side, that they o mhctrtn?'
Member from the opposition in silence
withHat i have to
they can do so

aathing,
f:gwhltuthiamahndafmm.
debate like this 7 Tnis dres not lend
wdi;n.ilitn this part of the House, 1
must s, I am very sorxy for it,

SHRI JYOTIRMOY BOSU rasy,

MR. DEPUTY-SPEAKER : [ am
$ing o call you after him,

B JYOTIRMOY BOSU :
mﬁnﬂunt&o@ofnm. 1

Mr.
House on July is something wery
diffeperat, ‘ﬂi :
preperstions ware ub:;‘ﬁ

»m of Privllege 164

ren De’s grguments.... (Interrup-
t€ons) Please listen, mmm
tion" md the reference to the
ingsin Daqca meke it wery clear that
Mmmxl%tgmmm
tained in Mr. s argument. He has
not substantiated nor denied 1t. So,

my
and wilfully misleading the House and
urteri hnclﬁlsdmod in the“g:;uhl_e. 'nu}
is w wﬂmd: you is case of
ivil!se. ttering falrehood or detie
y misleading the House constitutes
a breach of privilege of the House.

13 hrs,

In the House of Commons in the
Profumo case...(Interruprions) 1 must
be sllowed to conclude....

MR. DEPUTY-SPEAKER : Please
take your seat. Now, Mr. Bosw.

SHRI MORARJIDESAI: 'The hon.
Member is wasting the time of the House
‘D'ﬁaﬂtl_ all the while what he has
a y said. I do not know what he
wants to say.

SHRI K. P. UNNIKRISHNAN:
In the House of Commons since the
Profumo case, a clear precedent has been
laid down that uttering falechood or
deliberately or wilfully mitleading the
House constitutes a breach of privilcge
snd contempt of the House, Here is also
& case of wilful misrcpresentation,

(Intarruprion.)
MR. DEPUTY-SPEAKER : I ha
called Mr. Bosu. No more aulmiluia‘;

SHRI SHYAMNANDAMN MISHRA
(Begwsari): I have to make

submission on this

SHRI JYOTIBMOY BOSU (Dia-
mond ! I bave been ia
this House vince 1967. T hawe not seen
a single instance where in similsr ciron-
mstances a e metion has beep
allowed to be under Rule 223,



(.1

SHRI BOSU :...is

CRtistike or Inacrarscy i sateoaet made
i

in the House.” Rven if for t's
sake, we take it that the Home Minister
had made a statement which is not accurate
e A A b
csdure t enistosceka
RnleDimc?on 118,

Under Direction 115 the
is not to allow it on the floor of the House

straightway. It says:

‘“The member may place before the
Speaker such evidence as he may have
in support of his allegation.”

Then, it says:

““The Speaker may, if he thinks fit,
bring the matter to the norice of the
Minister or the member concerned for
the s¢ of ascertaining the factual
position in Tegard to the allegation

The Speaker gy then, if he thinks
it y the ber who
made the nﬁentim to raise the matter
in the House 4nd the member so per-
umitted shall, before making the state-
ment, inform the Minister or the
member concerned.”

So, there is no breach of privilege. You
have acted outside your jurisdiction as
stated in the rules, by permitting them to
raise the matter under Rule 222 for a
breach of wik;e, I regret this action
is not justified on the strength of the rules.

‘Therefore, I will request you to

MR.  DEPUTY-SPEAKER: M
Mishra. i

After Mr Mishra, I will call the Heme
nisrer,

SHRI C. M. STEPHEN (Idukki):
Trise on a point of order. 'The point of
order has nfenncemdlemmtoforder
rilsed by Mr. Jyotirmoy Bosu

Now, Direction 115 has been reljed
upon. The basis on which this motion
ds moved is:

'*&Mﬁﬁ’lﬂhﬂm arise when

=‘H.uhruun makes a false
wmgdﬂbuwyuhvéwm

Itis on this basis that this is moyed.

mﬁ&tmmmw. What

Re. Question  ASADHA 28, 1899 (SAKA)
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deliberately, knowi (knowi
belnmagé nndwﬂﬂrry. SRS

You heve allowed it under 222, Once
you allow it to be raised umder 223, a
discussion on that has to take place. It
is not under Direction 115.

222 says—

“A member may, with the conseat
of the Speaker, raise a stion involv-
ing a breach of privilege either of a
member or of the

se or of a Com-
mittee thereof.”

mrmdmisntiwmwhue. You
have of course not given a finding that
this is a breach of privileege. has
it7s & breach of prrvilege. But by §ivirk
tisa vilege. But virg
pgmiuinn_udg’ Rnlfm youphve
&mnﬁwu thatitis a matterin which

intervention of the House is called
for. Now it is for the House. Dis-
cussion must teke place 0 as to arrive at
a conclusion wrether thereis prima facie
a case for breach of pri and whether
the matter may be refi to the Com-
mittee on privileges or not.

Hfl-ﬂtl SHYAMNA}tEAN iMISH‘RAt :
3 ngrodients
uuﬁ‘i’?,ﬂm dhat my hon. friends
on the other side tried to establish
ATC=
i) That there has been a misrepre-
@ sentation. '
(ii) And it is with a view to mis-
leading the House deceiving

is concerned, then the nant
mwmkfs“theﬂme here
is a fact to rebnt what has been sald by
anhon. member,

So far as we concerned, we
Mn‘hﬂ‘?ﬁmﬂwbﬁmm



167" " Re. Question

[ Stxi Shysmnandan Mishra ]

Secondly, the hon. members have said,
it is with a view to misieading the House.

SHRI C. M. STEPHEN: We are
Wto g0 to the substantive part

SHRI SHYAMNANDAN MISHRA:
So far as misleading. ...

SHRIVASANT SATHE: Burden of
proof tosubstantiate is on your side. Are
you shifting it on to us ?

SHRI SHYAMNANDAN MISHRA:
We have come before the House earlicr
in order to estabhi<h a case of breach of
privilege with full possessicn of fact-.

8ir, this is what appears cn record to
suggest that the hon. Home Minister had
tried to misrepresent to the House.
That the hon. Member has not done.
This is one ingredient. The second
ingredient that they wanted to make out
was that with a view to misleading the
House, the hon. Home Minister has tried
to place his point of view based on certain
legal and other framework—not on the
basis of certain things, certain plan and
80 on.

Now, the hon, Member says that it
cannot be a legitymate deduction frem
what the Attorney General has said before
the hon, Supreme Court.  Now,so faras
this is concerned, this is a matter....
fln.rmﬂpﬁms] what the hon. Heme
lhini;‘m has tried to tell the Hmthe lewgl:sl

t there was a preparation on
Rll:nc (Irllcrrn’iﬁmi) The hon, Heme

nister was quite clear, unequivocally
clear, « n this that there was a on
onthe thi . Healsotrjed to i late
it to the legal framework that was being
evolved in this country. May I tell the
hon. Members on the other side that the
then Prime Minister had made a charge
about the assassinatiin of her entire
family that was to take place on the
blessed day of the 29th June, 1975. At
that time she had made a ccmplaint earlier
and that probably figured cven in the
t that has been presented to the
House.

Sofaras the Home Minister is concern-
ed, he did not ccme out with any plan of
that kind. He was only suggesting and,
may I submit to the hcn. Houre, that
when we had gone to tle Supreme Ceurt

|
our cate Was

the hen. Sepreme Court
should examine whether we had been
arrested in accordance with the provisicns
of the law as passed lznthc Parliament;
we were denicd even that.

My hon, friend that they stand for
thu{pmoftrg'hrﬁlm. When

had the Supreme Court
w‘fe tﬁmbmmw a law passed

JULY 19, 1877

had denied. Now I atk: ere is ‘the
question of the framewrrk of the rule of
law in this country? The hon. Home

table

nterruptions).... I only explain what
the hon. Home Minister said namely, the
Attorney General had said before the
Supreme C uirt that if a constable shoots
down a + then, there is no remedy
vo Clntemruptionsy, Mr. Deps ‘"‘s‘ﬁ.k""“‘
50 (Interruptions), Mr. Deputy- er
my hon. friend said that t?:c me
Minister had also tried to relate the whole
thing to what had hgsmed in Dacca
Jail. Mow, wherher the sitoation in this
country was taking place or not caxcily
on the lines on which this situatcn
occurred in Dacca, that is for the House
to consider.

Many members had voiced anxiety and
concern that the things were taking shape
on the same lines as in Dacca. Many
others did not believe that. When Mr.
Jayaprakash Narayan had warned the
country that there was going to be an
authoritarian regimein this country on the
lines on which Mr. Mujib had assumed
powers, then many of us did not believe,
It was in this House that T had come
forward with a Resolution that the
Government was creating conditicns for
growth of fascism in this ¢ . But,
at thattime, nobody, believed. Simiarly,
if anything had taken place exactly on the
lines on which it did take place in Dacca
in%ﬂlﬂh,thﬂemlﬂtﬁmham
tion that even this thing could
in this country. (Interruprions) There-
fon,‘iﬁ mw l;_le ww’.&nybo:; ’?)
case b of privi , y is

ectly in order to infer that the hon.
ember tried to infer, to deduce, to
reason, what the hon. Home Minflte_r
said was based on reasoning and articei-
ml:gn and not on facts or evidence for
plans.

PROF. P. G. MAVALANKAR
%Gmd.? -, )i . Mr. Dcpﬁtﬁ
peaker, Sir, I am rising on a at
order, u;:d 1'want to uy‘ﬂut wepf:lt not
at this stage on the questicn of tubstance
of th;; matter. " We are at this

scursi e procedural matter
.u‘rs':d Mr, Unnikrishnan involvirg
to

T

whati of privilege.

M,l;:imoi‘dmduh'hﬁn:ﬁ?gﬂ

deal with the mtwgivi f{lw
are . You Rave
m‘iﬂm 'n%



discussion om privilege, There are two
points involved—one is regarding in-
he.icged ques"n”?f" sy, o
t tion mis 1
i SRl
s an then 8
astobow todesl withit. The Opposition
does not say that the ingccuracy 18 there.
(Interruptions)

inecoimcy w0, delberssely mileading
Naccuracy el tely mos

the Howse. If §1 s & th;
Direction 115 is clear. The Mimster can
get up and correct the inaccuracy f he
thinks there 15 one.

‘The next point is about the allegation
of having mitled the House deliberately.
‘My pointis: ‘Who is to decide whether
the Minister’s factual statement
and later onm, if necessary. a_corrected

statement has led the House or
‘misled the House? It it entirely »
rubjective marter. Scme Members may
feel that the Home Minister has musled
and some others may feel that he has not
misled. From the Chair you have to
decide whether the icular statument
of a Member or a Minister constitutes
'qr_;.'.ma facie a breach of privilege o1 not.
ore, I want to conclude by saying,
and asking you with utmost res and
greet ,  under t rule
precisely has the Chair permutted
the Opposition to bring thir pont as a
matter of privilege. At one point of time
during the discussion you said that you
have l:s-d :fh:m rules, We yg:;
know es is perhaps [;
ours, Lf; point, however, is that the
Chair is not&uiq‘_m allow anybody to
raite a point of privilege outside the rules
provided in the book. My contention is
that the Chair also is a creature of rules.
r cannot make its own rules. I

My point is: which ruleis
point is: you cannot

say that it is your right to do so. ‘That

is my point of order. (Imterruptions)

Re. Question  ASADHA 26, 1899 (SAKA)
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allowed the hon.

to raise the

matter who had given youmneticeearlier.
Now, what do the rules say? (Interrup-
tions).

MR. DEPUTY-SPEAKER: Let me
hear his point of order.

SHRI VASANT SATHE: 8ir, the
rule says like this:

“222, A member , with the

T]l:'i: next rule, that is, rule 223, says like
this:

“223. A member wishing to raise
= question o‘!'&rurilen: shall give notice
e

in writing to the
commencement of sitting on the
the guestion is 10 be miscd,

If the question raised is based on a
document, the notice shall be accem-
panied by the document.”

Now, Sir, a Rotice was given both by Mr.
Secretary:aceummpanicd by the docommen

, ACCCMpan y t t.
You considered that the question raised
under rule 222, can be allowed. If that
is correct, then what is the mode of
rusing question of primlege? ‘This is
y kv:nmgnﬁer rule 225. Rule 235 says
ike this:

“225(1): 'The Speaker, if he gives
consent under rule 222 and hnlds that
the matter ed to be discussed
is in order, shall call the member con-
cerned, who shall rise in his place and,
while asking for leave to raise the

uestion of privil make a short
Etamntul;mt:gew." .

was raising this questicn under
5 tofné::e I: smrm(u:n asking fog
o ouse. (Imterruptions

. Let us under-

stand the rules. I think the hon. Prime
will sgree with me. Kindly see

the rule 225. If under rule 22 is
asking for leave, then the course
must be rule 225, And rule 225(2) says:

REER
1LH
¥
g

“(2) If objection to leave bei
granted is taken the m:E
tthocemembm%min

granted. If less than iwetity-five
members rise, the shall
.the member ¢ :Wmmm



7 Re. Question

[Shri Varant Sarhe]
The next stage must come; you must ask
the House wi 2§ members or more
members are in favour of the motion. ..

SOME HON. MEMBERS: No.

SHRI VASANT SATHE: Now,rule
227 reads as follows;

‘Notwithstandi
edfin these m:.n.otfh;d " er mh{
refer any question v to t
Committee of Privilcges foreg:umim-
tion, inestigation or report.”

All that you can do is suo motu you can
aend it to the privilege committee. But
the moment you allow leave to be asked
for, the House is seized of the ﬂlll:;l’ﬁ

se. Under rule 226 &‘:Hom can
itscif pass a resolution, if leave under 225

is granted, the House consider the
%ldon and come t0 a sion, itself.
at is the power of the House. The

House may refer it to the privilege ccm-
mittee on a motion made either by the
member who has raised the question of
frivilcgc or by any other member. Un-

ess we gO gh this procedure, it
will not be correct. Is it your1dea or is
it their contention that although under
225 leave is asked for, you can cut short
the power of the House, the privilege of
this‘-louae and also the proper procedure
and |£ I will act under rule 227.
How we go? Where do we go?
These rules should be read p: y and
should be followed properly. leave
is asked for under the rules, have to
rely on rule 226. .. (Interruptlons)

MR. DEPUTY-SPEAKER : Please
take vour seats, all £y u. Let me make
the preitinn clear. At the outset I said
that I had to decide whether there was
prima facie case or not, T had never said
thatthere was prima facie case of privilege.
When Lall>w a member to readouta

rivilege m~tion it dres not swo moiu
?\ll w that there is privilege, On that day
he read It out ; odey he aiso
read out, there were Scme
points ~f order. That iS: where we
are now, ( Interruptions) I am notall-wing
any more discussicn on this....

SHEI VAS SATHE : You are
going back on what you said.

MR. DEPUTY-SPEAKER : I am
not going back n anything, I
have to Bive my ruling. And I shall
now glie my ruling.

AN HON. MEMBER : What is it »

JULY 19, 1977

of Privilege by Y

MR. DEPUTY-SPEAKER : Ina case
where itisalleged that a Minister cr &
et . the Fiouse the e Oor
ment use
inviting the attention of Md?io;-o:‘
gon :tﬁfwd‘gm S

ns
which reads as follows :— poalees

“115 (1). A member wishing to point
cut any mistake or insccureey in a
statement made by a Minister cr any
other member shall, befcre referrirg
glc :::ttber in the I-Ionse&uwrihe to the

inting cut rticulers
ort;n mlpl;‘ckc or immrrcrp:nd teek
his permissicn to raire the matter in
the House.

k

g

(2) The member msy plrce befrre
the Speaker such evidence a3  he may
have in support of hif allegaticn,

(3) The Speaker msy, if he thinks
fit, bring the matter to the nrtice ¢f the
Minister or the member o reerned for

purpose of ascertainirg the fictual
position in regard to the allegatic n mede.

(4) The Speaker mcy then, if
he thinks it necessary, peimit the mem-
ber who made the allegaticn to reise
the matter in the House and the member
50 permitted shall, befrre makirg the
statemen', inform the Minister cr the
member concerned.

(5) The Minister or the member
concerned mey meke a Statement in
reply with the sion cf the Spesker
and rfter ba infcrmed the cther

il
i
i
Tetbreloals

2
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173 Re. Question ASADHA 18, 1800 (SAKA)

Direction 113 snd the clarification by the
Ministey ot’Hf-c Affaiys, the matter
be trested s cloged.

M. Charan Singh, if you waat
you can make a statement Bow,

THE MINISTER OF HOME AFP-
AIRS (8HRI CHARAN BINGH) : rose,

SHRI K. P. UNNIKRISHNAN :
ii:,)hm on a point of order, (Interrup-
5,

SHRI VASANT SATHE : Yesterday’s
ghile.e mcticn, yru have rert it to the

ivileges Committee,  (Imterruptions)
Ha given consent under Rule 222
how can you go backon your own
ruling ?

SHRI C. M. STEPHEN : You have
given permission to relre the matter
it:ndﬂ ruk _azz.y;wlm ham:‘::! to that

my question, You cannot i 4 ur
elrlinqru.l.inl. =

. It
does oot orme under vilege, So, I
m-ppmmmm:':’_ff. ’

.
in spite of the clarifications I-.em,
iy g
a - * mage &N as on
thas he has deliberately done. (Interrwp-
tions) It is my request to you to revite
your decision,

SEVERAL HON., MEMBERS rose.

MR. DEPUTY SPEAKER : Please
take your sests now.

SHRI K. P. HNAN :
Sir, I am on a point of order. Pleate
listen to me.

uISI-N.I SAMARfGUHA (Contsi) :
m of order ccpues .
m:m-wm cf order.

SHRI MOBARJY DESAI : T domot
unders'and how point of order
achse on the Spetker’s ruling. -

of Privilege v

8 VASANT SATHE : A point of
nli:r:gn ‘The House is the masier

rule
you cannot g0 back to Direction 115.

MR. DEPUTY SPEAKER : I bave
explained it,

did not come to you 118,
I came to you with a A n
about a ststement made by the Hcme

[
bein Jeid if you had nct permitted me
ww meite the issue, New,
having allowed me and Mr. Revi to ruise

o o (o wew TRg) © STTRmE
wge, W ger gt ® fag &are
€, ¥@ fg & wo Tff Wy wger

SHRI C. M. STEPHEN : We do
want to hear hlm.(rmptio:t).

AN HON. MEMBER : Are you
revising your ruling ?

uagic f revising : ruhnl:
o n ¢l gev any .
lhaseﬂphlned it sufficlemly. Urder
Direction 115, I em alk wing the Hc me
Minister,

(Interruptions)
MR. DEPUTY SPEAKER : I will
putit to the House,
oft wewr foy : e wew,
wIT A€ A g g ) v W oo
e R, v ¥ wrer § igy Wy
Lol &

not



179 Re. Question
of Privilege
FHRT ?ﬁhﬁr SATHE: ¥ou
“aré throwing the Tules fo s, s
(Interruptions)
SHRI MORAR]JI DESAI: I do

(Interruptions)

hls}m J. RAMBSHWAR? R%gjgz
Ve ml’.hil!. it . [ 3+

to the Deputy spe.xi';’"m the ques-
tion was permitted to be raised under
Rule 222. Once the qmtion ia raised

under Rul eaz.&_h
to Direction efrrooedu:eundc

Rule 222 has to be fi

MR. II.EPU"EY énmhéf what

L3 to be owed, t every

mxo;ruf ege that 1s raised under

Rule 222 wil.l luve to be sent to the
Privileges Committee.

SHRI C. M. STEPHEN: There is
no question of notice being given under
Rule 222. What Rule 222 contemplates
is permission being given.

{fmmmﬁm)

SHRI MORAR]I DESAI: Let me
say something about it. If the hon,
Depll Spukzr has decided a matter,

y may say it is wrnn; I am not
hereto dispute

s entitled to h ﬂalﬂloﬂni:ong Ef
mdispuu the decision of the Chair,
this House will not be able to function
at all. Whether it is for this side or for
that ude, I am afraid we.laieunutfol-

per procedure at nterrup-
ﬁ:!:). u‘ellt ‘Dfm‘thll

e am not saying anythm:a

it. This is not the way to do it.

SHRI C. M. STEPHEN: Then, you
tell us what is the way.

SHRI MORAR]I DBSA!- My s‘uua-._
gestion would be that if you are

JULY .18, 1977

' Nm)ﬁﬂwn

SHRI MORARH DEBSAI: If you

congider me the Ludu'ofthelim
and if you are not to heed
wan?myadvm‘,:hm can I tell
your i

MR. DEPUTY SPEAKER: Now we
go to the next item.

(Interruptions)

13°45 hrs,
NATIONAL HIGHWAYS (AMEND-
MENT) B

THE PRIME Mmlsm (SHRI
MORAR]JI DESAI): I beg to move®.

‘“That the Bill to amend the National
Highways Aet. 1086, be taken into
consideration,”

It is a simple measure to amend Section
7 of the existing Act; to enable Govern-
ment to fees on permanent bri
on national mﬁ:;mﬂ.ns more
Rn.:ghklnw\n e erected or will
be erected after st April, 1975. This
in essence is the simple measure that I
you. it is simple,
1 cannot say that its implication is very
nmple,becnu.ultm ves payment
The justification for it is this,
nmely. that when these bridges are
erected at heavy costs—and we want to
hmrc more such highwiys and more
uch bridges, it is nwuury that they
for themselves. In many
other counu'la, this hthcwny it is
done, The State
toll to be levi
cannot | 2 tolt, "toll is 1
subject onging to the State. It is,
therefore, that we are levying a fee,
andthntfcewillbclmliud. not for
enhancing the revenues of the govern-
ment form;nothumg. This
will be or National Highway
and bridges, after deducting X~
es collection of the revenue.

on
gmmdwnkm pmtomfitil
. lfmm

necessary to exempt an
his fee, S i.fiineen public
fnm'i?m"’ao“ ahal

oni Iwge and trust that
my hon. frien agree with it

MR. DEPUTY SPEAKER : Motion

¢“T'hat the Bill t0 amend the Netlona

B Act, 1956, be taken into

Before we with the motion
wmm’&fﬁmm

Movasl with the recommendation of the Vice-president acting s President.



